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CENTRAL COUNCIL OF HOMOEOPATHY
NOTIFICATION ‘
New Delhi the 15th nly, 2005

No. 7-1/92-CCH.—In exercise of the powers conferred by clauses (m), (n) and (o) of section 33 of the Homoeopathy
Central Council Act, 1973 (59 of 1973) the Central Council of Homoeopathy, with the Central Government hereby makes the
following regulation to amend the Homoeopathy Central Council (Registration) Regulations, 1982 namely :—

1. (1) These Regulations may be called the Homoeopathy Central Council (Registration) Amendment Regulation, 2005.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Homoeopathy Central Council (Registration) Regulations, 1982, the following Appendix shall be substituted,

namely :— '

“APPENDIX

Pari-i
(See regulation 3)
Serial No. Name. Father’s/Husband’s name Address : Qualification
’ (a) Residential (a) General
(b) Professional (b) Medical
1 2 3 4 5
Dates on Name of Statein Date of Registration  Additional Dateand ©~ Remarks
‘Which institution whichRegis- registration number medical qua- reason(s)
qualifications from which tered and the in State giveninthe lificationwith  for removal
were registerable authority Register State date of obtain-  fromthe
obtained. Qualification granting the Register ingandname  Central
were obtained State Regis- of authority Register, if
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(See regulation 3)
SerialNo.  Name Father’s/Husband’s Address : State in which registered ~ Date of registration
Name (a) Residential and the authority granting in the State
(b) Professional  the State Registration. Register-
1 2 3 4 5 6
Registration number givenin Date and reason(s) for removal from the Central Register, if any. Remarks
the State Register
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Dr. LALIT VERMA, Registrar
[ADVT. I/IV/147/2005/Exty.]

Note: The principal regulations were published in the Gazette of India vide Notification No. 2 Extraordinary, Part-1II,
Section 4, dated 11th May, 1983 and subsequent amendments were published in the said section of the Gazette on
March 7, 1995 and September 12, 2002.
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